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West Bengal Act XIV of 1979!

THE K. 8. RAY TUBERCULOSIS HOSPITAL
ACQUISITION ACT, 1979.

AMENDED .. Wesl Ben, Acl XVIII of 2001.
[16th June, 1979.]

An Act to provide for the acguisition of the undertaking of the
K. 8. Ray Tuberculosis Hospital in the disirict of 24-Parganus in the
pitblic interest for promotion of public health and for matiers comected
therewith or incidental thereio,

Wharreas il is expedient 10 provide for the acquisition of the
undertaking of the K. 8. Ray Tuberculosis Hospital in the district of
24-Purganas in the public interest for promotion of public health and far
matiers connecled therewith or incidental thereto;

[t is hereby enacled in the Thirtieth Year of the Repubtic of India,
by the Legislature of West Bengal, as lollows:—

1. (1) This Act may be catled the K. 8. Ray Tuberculasis Hospital
Acquisition Act, 1979, -

(2) It shall come into *foree on such date as the Stale Government
may, by netificalion in the Official Gazetie, appoint.

2. In this Act, unless the contexl otherwise requires,—

{2} "appouted day” means the date on which this Acl comes
into [orce;

(b} “the institution” means the K. 5. Ray Tuberculosis Hospital
(including Dr. B. C. Roy Research Institute) in the district
of 24-Parganas, run by the *[Kotkata] Medicul Aid and
Rescarch Saciely, a sociely registered under the Socielies
Registration Act, 1860;

(c) “prescrbed” means prescribed by rules made under this Acl.

3. Onand from the appoiried day, the underaking of the inslitulion

shall, by virtue of this Acl. be transferred (o, and vest in, the State
Governmenl.

'Fur Sitenwent of Objects and Reasons, see the Calcuria Gozetie, Exiraordinary. Pan
IV af the Sth March, 1979, pages 470-471; (or proceedings of the West Benga) Legisltive
Assermbly, sce the praccedings of the meclings of that Assembly held on the 301 March,
1979.

TThis Act came imo force with efiect from the 2nd Qciober. 1979, vide notification
No. McduV9199/6EL-13/79. dated the 13th Seprember, 1979,

*The word within the square brackets was substituted For the word "Calculla”™ by s.
5 of the West Dengal Capital Ciry (Change of Name) Act, 2001 (West Ben. Act XV
of 2001), w.c.f. the st January, 206,
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188 The K. 5. Ruy Tuberculosis Hospited Acguisition Act, 1979,
[West Ben. Acl
{Seciion 4.)

Geoeral 4. (1) The undertaking of the institutior shatl be deemed to inctude

tﬁi;“f f all vights, powers, authorilics and privileges of the instilution and properties
movable or inunovable, cush balances, reserve {unds and other assets
al the institetion including fands. buildings, works, machinery, furniture,
stores. equiptieuls, plants, inboratories, libraries. dispensaries. apparatus,
tools, instraments, implements and alf other propertics which may be in
the ownership. passession, custody or control of the institution in refation
to its undenaking immediately belore the appointed day and all books
of account, registers und all other documents of whalever nature relinting
thereto,

{2) All properties included as sloresaid in the undentaking of the
institution which has vested in the Siate Government under scciion 3
shall, by virtue of such vesting, be Ireed and discherged from any trusts,
cbligations, mortzages, charges and oiher encwnbrances alfecting themn,
and any attachment, injunction or any deceee or arder ol any count
restricting the use of any such property in auy manner shald be deemed
o have been withdrown.

(3) Any comract, whether express or anplied, or other arrangement,
whelher under iy statute ar atherwise, inso {ar as it relales o the alfairs
of the institution in relatian 1o its undernaking and in force immedialely
befare the appointed day shall be deemed to have lerminated on the
appoinicd day.

(4) Subject to the provisions of sub-section (3),—

(a) il on the appointed day ary suit, appeal or other procecding,
of whalever nature, in relation to the undertaking of the
institotion is pending by or againsi the instilution, the same
shall be continued, proceeded with ond enforced by or against
the instituien; '

{b) it is hereby declored that the fiabilitics of the jastitmion in
relation o s undenaking which has vested in the Siate
Goverumenl under section 3 shall be mel by the Stue
Government in such manner as may be prescribed.

(5) Every person in whose possession or custody or utider whose
control the undertaking of the instiution or any part of it may be
immediniely belore the appointed doy shall, an the appointed day, deliver
possession of the said underiaking or part theseof o the State Gaverniment
of to such person ur autherity as may be specified by the State Govemment
m this behalf.

{6) The Stue Government nay take, or cause to be taken, all necessary
steps far securing the pussession of the undertaking of the institution
wliich has vested in it under section 3.
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XIV ol 1979.]

(Sections 3-8.)

5. The undertuking of the institution which has vested in the Stute
Governinent under section 3 shall be managed on behalf of the Siate
Government by such person or authority as may be appoinied by the
Stale Gevernment in this behalf in accordance with such rules as may
be prescribed.

6. The Siale Governmenl shalf deposit, in cash, in the Courl of the
District Judge, 24-Parganas 1o the credit of the '[Kolkata] Medical Aid
and Research Socicty, an amount equal 1o the sum of rupees five thousand
for the transfer o, and vesting in, the State Government under scction
3, of the undertuking of the institution.

7. (1) Any person who—

{a) having in his possession, cuslody or cenlrol any properly
forming part of the undertaking of the instilution, wronglully
withholds such property [from the Sime Government. ot

(b) wrongfully obtains possession of any property forming pirt
ol the undertaking of (he instilution which has vested in the
State Governmenl under seclion 3, or

{¢) willully withholds or [uils te furnish to the State Government
any document in relation Lo the underlaking of the instilution
which may be in his possession, cuswody or control,

shall be punishable with imprisonment for a lerm which may exlend 10
lwo years, or with Nine which may extend lo [ive thoussnd rupees, or
with both:

Provided thal the court trying an offence under clause (a) or clause
(b) or clause (c) of this sub-section may, at the 1ime of convicling the
accused person, order him o deliver up or refund within a time Lo be
fixed by thc court any property wrongfully withheld or wrongfully
oblained or any document wilfully withheld or not furnished.

(2} No court shall ke cognizance of an offence punishable under
this seclion except with the previous sanclion of the Siale Governient
or ol an uofficer authorised by the State Government in Lhis behalf.

8. No suil, prosecution or other legal proceeding shall lie against
the State Governmenlt or an ofticer or other employee serving in connection
with the alfairs of the undertaking of the institution lor anything which
is in good faith done or intended w be done under this Act,

'See foot-noie 3 on page 187, anir,
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190 The K. 5. Ray Tuberculosis Hospiral Acquisition Act, 1979,
[West Ben. Act XTIV of 1979.]
{Secrions 9-12.)

Employees 9. (1) Notwithstanding anything contained in sub-scclion (3) of

g conlrnue . . . .

iwelfice, section 4, every person (not being a parl-time employre) employed in
connection with the undertaking of the institution, who has becen in such
employment immediately before the appointed day, shall continue 0
hold office after the appointed day wilh the same righis axs to pay, leave,
pension, gratuity and all other madters. uinless and unul! his employiment
in such undertaking is terininated or until his remunernlion or other teoms
and conditions of employment are aitered by the Sime Governinent in
accordance with such rules as may be made in this behalf.

(2) Nowwithstanding anything contained in lhe Industrial Disputes 14 of 1947,
Acl, 1947 or in any other law for the ume being in force, the transfer
of the service of any employee from the underiaking af the institution
to any other post shall not entitle such emplayec ta any compensation
under this Acl or under any other law for the time being in force and
no claim for such comnpensation shall be cntertained by any court, tribunal
or other authority.

Delegation 18, The Sate Govermment may, by notification, direct that alt or any

of power. . . - .. ;
of the powers exercisuble by it by or under any of the provisions of this
Act may also be exercised by such other person or authorily as may be
specified in the notification.

Actlo 1. The provisions of this Act shall have elfect notwithstanding

gﬁfg‘ﬂ;; anything inconsistent therewith conrained in any other enactment or any
judgement, decree or order of any court, tribunal or other authority or
in any instrument having elfect by virtue of any enactment other than
this Act,

Powcr to 12. (1) The State Governmeni may, by nolification published in the
make wits  Official Gazetre, make rules for carrying out the purposes of this Act.

(2} In parmicular, and without prejudice lo the gcnerﬁlity of the
foregoing power, such rules may provide for all or any of the matiers
which may be, or are required o be, prescribed.






